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Maintenance of Provident Fund Accounts of 
Bihar Government Employe("s by 

A.G. Bihar 

2174. SHRIMATl SUMATJ ORAON: 
WilJ the Minister of FINAN E be pleased 
t'O ~tate : 

(a) whether the background of the facts 
that 0) the up· to-date statement s of Provident 
Fund Accounts la t i sued by Bihar Accoun-
tant General' Offic~ to Rihar Government 
employees cover perid opto 1980·81 only; (ii) 
complaint about mi ssi ng credits and gross 
inaccuracies in such 'statements' are generally 
widespread; and (iii) such 'statement' with-
out any inaccuracies therein are mere 
exception, Government agree that the 
maintenance of P.f. Accounts for Bihar 
Government employees done by Bihar A.G . 
is far from sati~factory; 

(b) if so, the teps Government propose 
to take in order to take sUI'h p . F . accounts 
holders in Bibar out of the Predicament they 
find them elves in currently and by when; 
and 

(c) how Government propose to deal 
with the officer lesponsible for creating 
avoida ble harassments/ inconveniences to such 
P. F . account ' holder to prevent recurrence 
thereof? 

THE MINIS ER OF STAl _ IN H 
MINI TRY OF JNANCE (HRI S.M . 
KRI HNA) : (a) to (C) The arrear in 
po ting of Provident Fund A counts in the 
office of Accountant General, Bihar, Palna 
and the discrepancies in individual account 
are mainly on account of the persistent 
late rendition of accounts by the Trea uries 
and Public Works Divisions in Bihar and 
incorrect preparation of the Provident und 
schedules by the Departmental Officers or 
non- ubmi ssion of schedule. The State 
Government was requested several lime to 
take necessary steps for timely submission of 
accounts by t4e reasuries and Public Works 
Divisions but without much improvement. 
In May, 1981, the State Government made 
proposals for taking over the work relating 
to maintenance of Provident Fund Aecounts 
and authorisation of pay and allowances to 
gazetted officers from Accountant Gener:ll. 
As the transfer of functions would have 

rendered 571 sersons purplus, a ban wa 
imposed on further recruitment of ~taff 

pending transfer of work . As a result, the 
Provident und Accounts fall into further 
arrears · he State Government finally 
decided in April, J 982 that it would not be 
po sible for them to take over Provident 
Fund Accounts for the next 5 to 6 years. 
The uncertainty created by the proposal of 
the State Government retarded the progress 
of work in Provident Fund group for about 
a year . 

So far as 1980·81 accounts ale concerned 
1,27,000 statements out of 3,06,408 have been 
is ~ ued so far. Expeditious action is being 
taken for the despatch of the remaining 
statement of accounts. To overcome the 
arrears and to settle discrepancies in indivi-
dual accounts. the drawing officers/ treasury 
officers have been a ked to furnish collateral 
evidence in support of the depo;)its made. 
Peripatetic parties are also being formed 
for visiting various departmental offices for 
settlr.ment of the descrepancies on the spot. 
The Office of the Accountant General ha 
al'\o been restructured recently with a view 
to improve the accounting and entitlement 
functions . The Officers dealing with Provi-
dent Fund Accounts have also bee. 
instructed to attend to the di crepant ca e 

. on priority basis. 

Allocation made for Himachal Prade 
for ~mc tion of Loan llnder REP for 

unernploy cd Matriculate Youths 

2175. PROF. NARAIN CHAND 
PARA HAR Will the Minister of 
FINANCE be pleased to state: 

(a) whether any aJiocation has been 
made for Himachal Pradesh for the sanction 
of loans Under NREP for the unemployed 
matriculate youths for 1983-84' 

(b) jf so, the exact amount and t e 
number of cases for whom the loan has been 
{i) approved (ii) disbursed. as on 31 January, 
1984, dhtrict-wise; 

(c) whether any increase in 0) number 

of cases (ii) amount allotted would be made 
in view of large number of applications; and 
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(d) if so, the exact increase pi oposed 
for 1983-84; the number of applications 
received upto 31 December, 1983 district-
wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRJ JANAR-
DHANA POOJARY : (a) to (d) Presumably 
the reference is to the Scheme for Self-
Employment of the Educated Unemployed 
Youth. This cherne is, however, not part 
of NREP. Under the scheme for self-employ-
ment of Educated Unemploytd Youth , 2000 
beneficiaries are to be financed by banks In 
Himachal Prade h upto 31 5t March , 1984. 

Financial targets have not been laid 
down for tates . However state-wise targels 
in terms of number of beneficiaries ha ve been 
fixed by the Mini try of Industry. hese 
targets have , inturn, b~en bro'<en down, dls-
tricket-wise by the State Governments. T he 
amount of bank fund ' fN any State/District 
would depend upon the pbysical target fixed 
for that State/ District. A per provisional 
information as on 31 . ] .84, made available by 
the Ministry of Industry, 35G5 applicalion'\ 
involving R 626.48 lakhs had be.!n recom-
mended to the ban k' by the various Oleo;; in 
Himachal Pradesh . Of the e III applications 
involving R s. 21.17 lakhs had been anction-
ed by the bank . District-wise break-up of 
this information is no t availahle. 

The Ministry of Industry has iniormed 
that at pre"ent, they are n t considering any 
increase in the physical target for H imachal 
Pradesh during 19R3-8 ~. 

Ma ' Loaning under 20.Point Programme' 

2176. SHRl TRILOK CHA'JD : 
SHRI RASHEED MASOOD 
SHR I JAGPAL SINGH : Will 

the Mini t t!r of Fr~AN E be plcase(l 10 

state: 

(a) the num ber of beneficiaries from the 
mas loaning under thc 20-point Progremme 
both in the rural and urban area so far; 

(b) the amount involved; and 

(C) the method adopted to identify the 
genuineness of the borrowers, to fix rate of 

interest on the e loans and thl! mode of its 
recovery? 

THE 0 PUTY M1NISTR IN THE 
MINI TRY OF FINANCE ( HRI JANAR-
DHANA POOJAR Y) : (a) to (c) The weaker J... 
' eetion ben<:ficiaries of the 20-Point Pro-
gramme are now identified and inclucted 
within the Priority Sector for which puhlic 
sector bank have been asked to enlarge the 
level of credit to 40 per cent of theIr 3ggre-
gate credit by Malch 1985. Within the e 
ector" weaker ections are expected to . get 

not Jes than 25 per cent of these Priority 
ector Advances within the same tim'! frame. 

As per avai lable estimate at the end f 
September, 1983 public sector banks had 
outstanding Priorily Sector Advance of Rs. 
1281 crores involving 179 lakh borrowal 
accounts . Weaker section accounted for 
adva nces of R . 2475 crores- 19 .3 per cent 
of the lotal - involving 99 lakh borrowa l 
account. 

In order to accelerate the flow of credit 
to weaker section banks are undertaking 
campaign to idenl ify beneficiaries in a big 
way . A t many place function s are held for 
uisbur ement of bank assistance in p ub li c so 
a to ereate greater awareness among the 
people of welker sections about the facilities 
they can avail fcom the hank ' , to en ournge 
them to take up self·empl )ment ventures 
wi th the help of bank assistance a nd also to 
demon trate to the people that benefits 
meant for Ihi s group are in effect reaching 
them. This cannot . however, be called ma s 
loaning scheme. Under specific programme 
uch a [R. O,P . or Scheme f r Self-employ-

ment for Educated nemployed Youth 
pecific agencie are de ignaled for identifica-

tion beneficiaries . 

Violation of Banking orm by 
Nat ionaJi ed Bank., in giving 

Mac;. Loan 

2177 . SHRI SUDHIR KUMAR GIRT: 
Will the Minist;,r of FINANCE be pI l ed 
to state : 

(a) the rea ons for violating the nanking 
norms by the nationalised bank by i uing 
mas loans in the presence ('If some political 
)~aders on the basis of some from aJleged 
to have been unauthorisedly printed In 
January, 1984; and 




